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CE NTRAL Ar:MI NISTBATJ \@ TRI BUNAL ALLAHABAD BENCH 

I 

Alla habad this the day of ::J 

I I 

Review App lic dti on no. 72/9 of 1994 
In · 

Orioiria l App licati0n no . 1229 of 1992. 

I 

Hon' ble Mr . T. L. Verma . J udicial Member . 

1. Smt . Afsar Beg um, W/o Late Sri Irshad Ali Khan ( SBA) 
Town- Thirya Nazabat Khan, Oistt. Bareilly. · 

2. Sri Muna~war Ali Kh an , s/o Late sri Irshad Al i Khan 
(SBA) Tow~ - Thirya Nazabat Khan Distt . Aareilly . 

" 
• • • Appl i cants 

C/ A sri R.c. Pa thak • 

I 

Versus 

1. Union of I nd ia throu]h t he secretory Minist r y of 
Defence, South Slock jov t. of lndia, ~ew Delhi . 

2 . The EnginPP.r- in- Chief , Enginee r - in- Chief ' s Branch 
Army Headquarters Kashmir House , Raja ji Marg , 
New Delhi . . 

3 . Tho Chie f Enginee r , c e ntral Command Luc know. (U . P . } 

4 . The Chief Eng ineer, Bareil ly zone , sarvatra Bhawan , 
Stdtir:>n Road, Bareil l y Gantt . 244004 . 

5. The Commander \','or ks Engj neer (c. w. E} station Road , 
Bareil l y Gantt . 

6 . The Garris 'n Eng ineer , M. E. s . O li li t3ry Enqineer)ng 
services) oareilly Gantt . 

7 . The A. G. E. (Te ch) C/o G. E. (MES) Barei .lly ca ntt . 

8 . The A. J . E. {EM) C/ o G.E. ( MES) 8areil l'y Ga ntt. 

9 . 

C/H 

Sri Mohd . I sraq Ali Khan (D . E. S) , C/o G. E. ( MES), 
Bar e i 11 y Gantt . 

• • • Res pondents 

• sr1 

0 R DE R -----
This A.'~p lic ,1 ti on hus bee n fil ed for r e v iew of 

the order dated .12.07 .94 pdssed in O. A. No . 1229 of 1992. 
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2. It is well settled that power of review 
I 

may be exercised ; 

• 
l.. 

. . 
~l. 

iii • 

On the discovery of new and i~portant matter 

or evidence which , aft~r the exercise of due 

delfgence ~as not within t he knowledgeof the 

person seekinq the revi~w or could not be ' 

produc~d by him at the time when the order 

was m:3de . 
" 

\',nere some mistake or error apparent on the 

face oft he r ecord • l S found and 

Any other nnalogus ground . 

• 

3. · I • hav~ perused the review application and we 

find that the go~rnds t aken for review suggest that the 

d~ cisi on was er r oneous on merit . The r e view provisi ·:ms 

cannot be i nvoked to correct errors if any , com-,itted 

in decid ing the case on merit : The app licant has 

pr~cisely done the same. lt does not appears f )rm th~ 

Review Applicati on that new and impor tant matter 

or evidence; whi ch aft~r exercise of due de ligence 

was not with in her knowled<Je or c o t1ld not be produced 

at t he time when the casJ was argu~ d, has been discovered 

or that mistake or error a rlpearent on the face of the 

record has been found justifying interference with the 

order in exercise of review jurisdiction. 

4. In view of the above, we find no merit in 

this applica tion and the same is dismissed . 

r/A"<.. 
Member- J""'---
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